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Let the case be listed on 3.6.2005 along 
with M.p.15/2005. 
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. 	 S.  

jw 

-. CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

• 	 .. Misc. Petkion No.75 of 2005 & 
O.A.No.77 of 2005 

Date of order: This, the 7"  Day of June 2005. 

HON'BLE MR.JUSTICE G.SJVARAJAN, VICE-CHAIRMAN. 

HON'BLE MRK.VYRAHLADAN, AJMIP4ISTRATIVE MEMBER 

;ShriPhatikChowdh.ury 
Son of Abdul HAQUE Chowdhury, 
Village & P.O.Rangapara, 
District Sonitpur . 

ShriBiswanathMandal, 
Son.ofLakhanMandal, 
Village & P.O.Rangapara,. 
•P.S.Rangapara, 

• 	 .District-Sonitpur 	. • 	. . . 	 Assam. 

Md.Abdul Rahrnan Khan, 	.. 	 •. 

Son of Late Md.Ranjan Khan,. 
Village & P.O.Rangapara, 	. 
P.S.Raiigapara, District Sonitpur,Assam. 

Md,Tayab All, 	: 
Sonof Late KudratAli, 
Vill.Kaniha, P.OKa°niha,PS.Rangia,District.Kamrup. 

.5. 	Shri Subhas Sarkar, 
Son Of Shri Sudhir Sàrkar, 
Village-Naren d ra . Palli,Ran gapara, 
P.O.& P.SRangapara,  
District-Sonitpur(Assarn). 

6 	Tapan Chandra Dey, 
SOn of Shri Munindra I(r.Dey. 
Village & RO.Rangapara. 
P.S.Rangapara, 	. S.  

District-Sonitpur(Assam). 

Shri Kripa Sarkar Tewari, 
Son of Late Bali Ram Tewari,.. 
P.O.Towbhanga, Village-Nabill, 	S  
Tezpur,District Sonitpur(Assam) 

• Shri Gautam Sark'ar; 	5 

Son of Late Shasi Bhusan Sarkar, • 	 S  

• 	Village-Namanigaon, P.O.&.P.S. • 
Rangapara, District Sonitpur,Assam. 	 S  

ShriRarn Pratap Bharati, • 	 S 
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Sonr of Jite Satya Narayan Bha.rati, 
Village & P.O.Rangapàra 
P.S.Rangapara, District,Sonitpur • 	
(Msam). 

Shri Kanaiya Goswami, 
Son of Shri Ball Narayan Goswami, 
Village .& P.O.Rangapara, 
- P.S.Rangapara, Ditrict-Sonitpur, 

• 	(Assam) 

Shri Sajal Dhar. 
Son of Shri Matilal Dhar. 
Village& P.O.Rangapara, 
District-Sonitpur 
(Assam) 

McLSanMàhmad All, 
Village 24giathuri, 
P.O.Dapara, 
P.S.Hajo ,District -Kamrup, 

• 	(Assam). 

By Advocates Mr.J.C.Ch u tia, Mr.M.Ch oudh u ry, 
	Applicants. 	

N 

Mrs.N.Nath Ms.B.Deka. 

:Yeuj, 

	

• 	1. Union of India, 
• 	Represented by General Manager, 

N.F.Railway, Maligaon, 
Guwahati-il. 

	

• 	2. Chief ]ersonnel Officer, 
N.F.Railway, Maiigaon, 
Guwahati-li 

3 Deputy chief Engineer, 
Bridge Line, N.FRaiIway, 

• 	Maligaon, Guwahati-li. 

4. Inspector, 	. 

	

• 	Bridge Line, N.F.Railway, 
Rangapra Nqrth, Assam. 

By Advocat Mr.S.Sarma, Railway  Counsel. 

ORDER(0)• 

Respondents. 

SIVARAJAILJV.C.) . 

The applicants • 'have stated that they were engaged as Casual 

Labour in the year f982-83. In view of the Scheme for assignment of 
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ternporary'status and subsequent absorption in the post of Group 'D' 

of the Railway Department they claimed the benefit of the said 

scheme. The grievance of the applicants is that though they had 

produced the relevant records before the Respondents and sought 

for temporary status and they have not been included in the panel of 

Casual worker for absorption. The applicants it is stated. submitted 

several representations' to the Railway Authority for their permanent 

absorption but nothing has been done by the Railway Authority so far. 

The applicants, therefore, have filed this O.A. seeking for directions to 

the respondents to absorb them in the Group 'D' post in compliance of 

the communication which is produced as Annexure All dated 20.9.01 

issued by the Railway Board. 

According to the applicants, though there is delay, in filing the 

application since their representations had not been disposed of yet, 

by way of abundant caution they have filed the application dated 

2 0.9.05 seeking for condonation of delay, if any. 

We have heard 	Mr.T.C.Chutia, learned counsel for the 

applicants. and Mr.S.Sarma, 	learned Railway counsel for the 

Respondents. The counsel for the applicants submits that the 

applicants had promptly represented before the Railway authorities 

for benefits of the scheme for absorption to the post of Group 'D" post 

and that the Respondents are sleeping over the representation 

without any action. With reference to various decisions of the 

Supreme Court' the learned counsel, for .  the applicants submits that 

the fault'of the Respondents in not considering the representation 

promptly and not intimating the result of such representation cannot 

be a ground for rejecting the application on the ground of delay. The 
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counsel also submits that ends of justice would demand that the'case 

of poor illiterate casual workers must be directed to be considered. 

Mr.S.Sarrna, Railway counsel on the other hand submits that 

there is inordinate delay in filing the application. He further 

submitted that the applicants were engaged as casual Worker during 

the year 1982-83 and the Scheme was implemented in 1987 itself. 

Even according to the' applicants the decision of the Calcutta Bench of 

the Tribunal (Annlexure  A to the Misc. Petition) came as early as in 

August 2000 but the applicants have filed the application in the year 

2005. He piits out that 'it is very difficult to trace out the records of 

1982-83 for ascertaining whether the applicants are having 240 days 

continuous service in a year during the relevant period. 

We have considered the rival:contentions. As pointed out by 

Railway counsel, in the normal course it would be difficult to trace out 

the service particulars of the applicants of the year 1982-83 after a 

long period of about 23 'years. Since the facts and circumstances of 

each of the erstwhile Casual Workers are relevant; instead of waiting. 

for a decision in some ,body else's case the applicants ought to have 

prosecuted their, claim fir'st before the authorities and then before this 

Tribunal at"the appropriate time. In the instant case' even after the 

decision of the Calcutta Bench of the Tribunal rendered in 2000 the 

applicants waited for about 5 years thereafter to file this application. 

5. 	As already noted, the applicants' claim is based' on their 

engagement' prior to 1982-83. The representations filed by them do 

not disclose sufficient materials to show, prima. facie that they satisfy 

the requirement of the scheme. At this point of.time a direction. 

cannot be issued to the respondents to consider the cl&m of the 

applicants fir absorption with reference to engagement prior to 1982- 



5 

83. The applicants had an opportunity earlier. They did not avail 

properly. We are not satisfied that applicants have made out suffident 

grounds for considering the delay in filing the application. 

6. 	In the circumstances the Misc. Petition is dismissed. 

Consequently, the OA is also dismissed. 

(K.VPRAHLADAN) 	 (G.SIVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

LM 	
V V 

/ 1 

,V 



rill 
- 

IN THE C13\ITRAL AP 
	

TRIUN 
	

VAHATI BCH 
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/05 

	

atik Choudhury & Ors.- 	App lic ants, 
-Vs.— 

	

Union of Indi5 & Ors, - 	Respondents. 

	

• 	LTOpATE_D 

	

1. 	Particulars of Ito order against which the application 

	

• 	is made. Order dtd.20.9.01 issued by. the Railway Au- 

	

• 	thority, Representations dated 11.4 0 89 1, 15.5.91, 

15,2,87 0  14,10.03 submitted by the petitioners 

( page - 4 pata 1 ). 

	

2, 	Jurisdiction of the Tribunal ( page 	4.para 2 ), 

	

3. 	LimitationS, application within he limitation 

(page_4,par.a..-3). 

Facts of, the case ( page - 4 to 9 para 4 to 12 ) 

Ground for relief ( page - 9 par.a - 5 ). 

PpliCatiofl for 	sorprnents of the petitioners in 

Group 'D 1  • post in N.F.RailWa 

Remedy ehsted, ( page 	10, para 6 ) 

Representatio,n dated 11.4.9, 15.5.91, 15.2.87,12.10.03 9  

21.1.91 siX months had already been expired from the 

d5te of representation . 

Matter.iS not filed before any Court nor pending any 

Court ( page 	10 , para 

Contd, • 

-• 
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8, 	Relief sought for -- (a) For absorption in Group 'D' 

posts. 

Dire ction t0 the respondents 

to dispose of the represen-

t atOflS. 

Any other reliefs that may be 

granted by this Hon tble Tribunal. 

( page 10, pars - 8) 

9, 	Internal order 

Direction may be given t0 keep 12 pests of Grou.p'D' 

in F.F.Pailway be kept v5ct Ui disposal of the 

application ( pagO - 11, p&a - 9 ) 

10. 	App1ic41not sent by the post ( page —11, para - 10 ) 

i_I. 	particulars of the postal orde 
	

( pagO —Il, pars 

I.P.O. No, 20 'G' 116898 dated 18.3.05. 	 - 

12. 	0rdr dated 208.2000 passed in O.A. No. 160/90 by the 

Hon'ble Tribunal , C 5lcutta 	( page 11, para — 12 ) 



Filed by 

( MikhoudhUry ) 
YOC at 

banexure prtiCu1ars 

A/I Railway Order dtd 13 
20.9.01. 

k/2 AppliCation /Represen 14 to 20 
tation of the appliCnt 
No1 

A!3 Representation of 21 to 23 
Application appliC3nt 
No.2, 

A/4 Representation of 	• 27 to 29 
appliCt No.3. 

A/S Representation of 31 to 33 
appliCt No.4. 

A/6 Order dated 2/8/2000 34to 35. 
passed in D.A. No.160/90 
by Hori'ble Central 
Administrative Tribunal , 
Calcutta. 

11%, 
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IN THE CENTRAL AINISTRATIVE TRIIUNAL 
GUWAHATI $ENGH. 

ORIGINAL APPLICATION NO. 	1 /050 

ti 
I. Shri Phatik Chewcthury, 

Son of Abdul Haque Chewdhury, 

Village & P.O. Rangpara, 

District $onitpur (Mam). 

Shri liowanath Mandal, 

$•fl of Lakhan Maildal, 

Village I P.O. Rangapara, 

P.S. Rangapara, District S.nitpur, 

Aa1. 

Md. 	dul Rahirn Ithan, 

Son of Late Md. Rer)j  an Kban, 

Village & P.O. Rangapara, 

P.S. Rangapara, District Senitpur, 

Md. Tayab AU, 

s.n of Late Kudrat AU, 

Viii.- Kaniha, P.O. Kariiha, 
P.S. Rangia, District Kanrup. 

'. Shri Subbas Sarkar, 
sin if Shri Sudhir Sarkar, 

Village Narencira Paili, Rangapara, 

P.O. & P.S. Rangapara, 

Distrct - Sonitpur (Ass am). 

Contd. 2 

S 
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Tapan Chandra Dey, 

Son of Shri Munindra Kr. Dey, 

Village & P.O. RangaPara, 

P.S. BangaPara, District S.nitpur,' 

Shri Kripa Sankar Tewari, 

an if Late isli Rem Tewari, 

P.O. Tswbhang;, Village —Nabill, 

Tezpur, D!st•r±ct Senitpur., 

(Asa). 

$hri Gout- am Sarkar, 

sin if Late Shasi Shusan Sarkax, 

Village.' Namaiiga.n, P.O. & P.S. 

Rangapara, District Ssnitpur, 

(Assam). 

Shri Rain Pratap Iharati, 

sin if Late Satya Narayan Iharati, 

Village & P.O. Rangapara, 

P.. Rngapara, District - $Onitpur, 

(Ass am) 

jO. Shri Kanaiya Gosweoi, 

sin if $hri Rail Naryn Giwani, 

Vülage & P.O. Rangapara, 

P.S. Bangapara, D1strct - Sinitpur, 

(Aaa). 

Contd. 3 

I 



IL. Shri SajaiDhar, 

Son of Shri Matilal Dhar, 

Village & P.O. Rangapara, 

P.S.. Rangapara, District 

ssnitpur, (issa'). 'p4k 

12. Mc!. Sen Mahd Au, 

!Ofl of Late Nazer Au, 

VillageAgiathuri, P.O. Dapara, 

P.s. Eajo, District 	Kanrup, 

(AssI). 

'• 	•• 	ApPlicart. 

Versus 

Lbion of India, 

Represented by General Manager, 

N.F. Railway, Maligeon, 

Guwahat i-il. 

Chief PersQnnel Officer, 

N.F. Railway, Maligasn, 

Guwahat i-il. 

Deputy Chief Engineer, 

Irdge Line N.F. Railway, 

Malig;on, GuwaPiati-ll. 

Inspector, 
Iridge Line N.F. Railway, 

Rangapara North, Assa. 

Re$p.fldents. 

G.ntd.4 

I 
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,1, DETAILS OF APPLICATION: 

10 EARTICULAM OF THE ORDER AG.AINST WHIcH THE 
APPLICATION IS 1VE : 

This application is made jeintly by the applicants 

Dr comon cause of action and on the com*n cause 

of nonrepOflse by the respondents to the claim of 

the applicaiits demanded through the representation.s 

'I 
	 dated U.4.87 9  15.5.91, 15.2.87 9  14.10.03 etco for 

absorption from casual labour/excasua1 labour to the 

grouP 'D' posts vide Railway board's letter No.S(NC) 

11/99/C1/19 did. 20.9.2001. 

A copy of the Board's letter dtd. 20.9.01 

is annexed and marked as NNEXURE A 1 . 

JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subjectatter of 

which they want redressal is within the jurisdiction 

of this Hon'ble Tribunal. 

LIMITATION : 	 S 

The opplicants further declare that the application 

is within the limitation period. 

4, E* Frs OF THE 

(i) The applicant No. I was employed as casual 
labour at the age of about 19 years and he rendered 

s ervice in the Bridge Department under the Bridge 

Gontci. 5 
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Inspector, N.F. Railway, Mangapara for 223 days from 

9.1.78 to 25.1978, 25.1.78 to 26.1.78 9  29.1.78 to 27.3.78, 

29.12.82 to 2395.83 which are recorded in the service 

book of NJ. Railway as casual labour. The app1icant 

submitted several representations to the Railway Atrthority It 
for his absorbment as Group 'D' employee on 11.4987, 

1505.91, 27.1.2005 which are still pending. 

& 
Copies of representations are annexed and marked 

as ANNEXURESM *29 

(2) 	The applicant No. 2 was employed as casual labour 

at the age of about 18 years and he rendered service as such 

for 744 days  from 10.1.78 to 

25:5,4*82

1.78,  29.1,78 to 2093.78, 

25.3.78 to 22.5.78., 2.12.81 to 	and 20..82 to 

15.1.84 in the iridge Department, Rangapara and he served 

C.P.C. scale of pay and his contemporary persons have 

already been absorbed in permanent posts and his name has 

been recorded in the servIce record. The applicant No. 2 

submitted several representation en 15.2.87, 14.10.83, 104.91 

before the Railway Authority for his permanent absorpment 

but nothing has been done by the Railway Authority. 

Copies of representations are annexed and 

marked as __ __ 

W 	The applicant No. 3 was employed as casual labour 

at the age of 19 years in the year 1976 and he worked as 

casual labour from 28.136 to 6.3.76, 11.3.96 to 5.5.76 9  

29.12.82 to 13..83 and be worked for more than 354 days 

Contd. 6 

IIl1  
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and his name was recorded in the service record, NJ. 

Railway • The applicant No • 3 e ubitt ccl s everal represent a-

tions before the Railway Authority for his absorpment in 

Group 'B' post but nothing has been done. 

Copies of repres entat ions are annexed and 

marked as AMEXURE - A4. 	 Na 
tr  

(4) 	The applicant No t  4 was employed as casual 

labour at the age of 19 years. He rendered his service as 

casual labour from 22.11.77 to 7.11.78 9  7.2.78 to 50.78, 

28.3978 to 12.5.78 9  7.4.82 to 15.5.82 as onwards and he 

worked altogether more than ?40 days  and his name appeared 

in the list of casual labour under iBI/RPM. His name was 

recorded in the service record. He submitted representations 

aor his absorpment but nothing has been done. 

Copies of representations and list of casual 

labour are annexed and marked as ______ 

(5 	The applicant No. 5 was employed as casual 

ik labour at the age of about 18 years. He belongs to S.C. 

cornunity. The petitioner submitted representations for his 

abs orbment but nothing has been clone. 

(6) 	The applicant No. 6 was employed as casual 

labour at the age of 18 years and he rendered his service 

on 8.4.82 to 15.5.82 and thereafter he was engaged at several 

clays in the Railway Department. His name was recorded in the 

service record as casual labour. He submitted several 

Contd. 7 
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representations before the Railway Authority but nothing 

has been done. 

The applicants crave leave of this Hon'ble 

Tribunal to produce the representations and other documents 

of this appeal and the other Fi98± fa!)owi' applicants 

at the time of hearing of this case instead of annexing 

all the documents in th±s application in order to minirnse 

the volume of this apclicatien. 

The applicant No, 7 was employed as casual 

labour at the age about 19 years and he rendered his service 
29.1.78 

from/2184 to 27.3.78 9  2.3.78 to 22..78 and 2191.84 to 
then 

1.5.84 and he worked altogether more gap 374 days  and his 

name was appeared in the list of casual labour and he sub-  

mtted representations but nothing has been done. 

The applicant No. 8 was employed as casual labour 

at the age of about 19 years and he rendered his service 

from 10.j.78 to 15.j 9 84 for altogether 742 days. As name 

was appeared in the list of casual labour prepared by the 

Railway. The applicant submitted representations in the 

year 1991 for abs orbment at Group 'D' employee. 

The applicant NO. 9 was eplOyee as causual 

labour at the age of 19 years and he rendered his service 

from 27.10.7 to 891.76, 23.2.76 to 15..76 onwards and he 

worked for total 16 days.  The applicant submitted repres-

entations before the Railway Authority but nothing has been 

done. 

Contd. 8 
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(jo) 	The applicant No. 10 was employed as casual labour 

at the age of about 19 years in the year 1978 and he 

rendered his service from 9.1.78 to 25.1.78 1  29.1.78 to 

27.3.78 in the Iridge Department, N.F. Railway. He submi-

tted his representations before the Railway Authority but 

nothing has been done. 

(it) 	The applicant No* i1 was employed as casual, 

ICb4or at,  the age of 22 years and he worked from 8.4.82 

to 15.5.82 onward. He submitted representations but nothing 

has been done and his name was appeared in the record 

of service. 

(12) 	The applicant No. 12 was employed as casual 

labour at the age of 24 years and he worked from 8.4.82 

to 15.5.82 and his name was recorded in the record of casual 

labour and he submitted representations before the Railway 

Authority in the year 2004 for absorbment as Group 'D' 

employee but nothing has been done. 

Further, the .pplicnts beg to state that they 

workedas casual labour more than j2 days in the bridge 

NJ. Railway As Rangapara and some of the applicants namely 

liswa Nath Mandal, Tayab  AU, Kirpa Sankar Tewari Eatik Choudh* 

Chothury and Abdul Rahim Khan, applicants Nos. 2 9  4 9  7 9  

1, 3 9  they did get permanent salary alongwith bouc 

But the Railway Authority illegally dropped them from 

their service. At the time of engagement all the appli- 

cants were interviewed by the Railway Authority. At present 

Contd. 9 
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'1 

the Railway Authority has driven fresh recruitment in 

the post of Group 'D' by taking new persons without any 

experience throwing out the applicants • The illegal and 

arbitrary action on the pert of the respondents in appoin- 
ting persons with pick and choose policy is against the 

service jurisprudence and in violating the Fundamental 

Rights of the applicants. 	All the applicants have their 

own family without any engagement for earning. Further 

the applicants submit that they were asked to subrait 

application for permanent absorption for Group 'D' post 

from time to time. Accordingly in the year 1987, 1991 and 

in the year 1994 all the applicants submitted applications 

as asked by the Railway beard'se But the Railway Authority 

till today has not taken any action for permanent abc.orp- 

ment of the applicants. The Railway Authority sitting over 

the matter by preparing a list for permanent abs orpment 

but has not given effect to till date. The'applicants 

will suffer irreparable loss and hardships if they are not 

absorbed in the Group 'D' post by the respondents. 

GROUND FOR RELIEF WITH LEGAL PROVISIC*J 

Depriv.atiOfl of benefit of absorbtion of the applicants 

in the Group 'D' post in the Railway Department in 

violation of the Railway Board's order vide Nmexure'A1 . 

That the illegal and discrerainates action on the part 

of respondents in not considering the case of the 

applicants for absorbtion in Group 'D' post and further 

the action of respondents is violating of the Principle 

of Natural gustice, equiry and administrative fairplay.. 

Cantd,4Q 
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(c) Action of the respondents in not responding to 
the represefltatlofls of the applicants for absrp-

tion in Group 'D' post is taifltecl with malice. 

6. DETAILS OF THE REMEDY EXHJ 

RepreseflttOflS dated 11.4.87 to the Deputy CE/IR/L/MLG 
N.F. Railway dtd* 15.501 to DY CE/lB/LINE NJ.RailwaY 

dated 15.2.87 to Dy CE/IRIDGE-LINE MALIGAQN representation 

dated 12.10.03 to the General Manager (P) N.F.RailwaY, 

Maligaofl, Guwahati. Representatlon dated 2101091 to the 

Iridge Inspector, N.F. Railway, RangaPara and several 

representatiOnS which have been submitted before more 

then one year but no reply has been received. 

MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURTS: 

RELIEF $OUGH 
Under the afores$d facts and circumstances, it is 

humbly prayed that the Hon'ble TribUal Would graciouslY 

be pleased to pass order/Orders or directions to the 
respondents to absorp the applictS in the post of 

GrOUP 'D' in complying with the order of the Railway 

bard (pnexure-A1 ) forthwith. 

Direct the respondents to dispose of the applica' 

tions file by the applicants. 

Pass any other order or orders to give complete 

relief to the applicants which this Hon'ble Tribunal 

deem fit and proper. 

Contd. 11 
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INTERNAL ORDER: 

Direction Day be given to the respondents  io keep 

12 psts of Group 'D' in the NJ. Railway vacant 

tIll the disposal of this applicatQn. 

APPLICATIONoT SEND*YPOT  - 

xi. PARTICULARS 9?LHL?TAkPi 

IPO NO. 20 G 116898 dtd•. 18.3,2005. 

Order Passed on 2.8.2000 by Hon'ble Tribunal, 

Calcutta in O.A. 160 of 1990 directing the Railway 

Authority to absorp the applicants in the post of 

Khalási. The case of the aPPlicants alsi similar to 

the afores,id zpplicznAso The applicants of the 

O.A. Ne. 160/90 got relief accordingly. 

A COPY of the oxder dated 2.8.2000 is 

annexed and marked as &NEXURE an A. 
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VERIFLC&TION 

I, ShrI San Md. Mi, aged about 40 years, zOn 

of late Naer Mi, re iclent of Agiathur, P.O. Dadara, 

P.S. Hajo, District Karnrup (A5sam) on my behalf and on 

beh1f of other applicants as authorised me, do hereby 

verify that the stat ement- s made in paragraphs c2, 3, 

	

4(5), (i), ('),(),(1) (lo), (ii), 	 q,&, ', io 	are 

true to my knowledge and belief and those made in 

paragraphs 1,4j(1),t),(3),() , ii ,i.a 

being matter of records are true to my infexmation 

derived therefrom which are belief to be true and the 

rests are my humble submission before this Hon fble 

Trbun& and I have not supressed any material fact. 

M I sign this the 
	21 St.  day of March, 

2005. 

tt&t Stit 
,-n j /:1I •  

APPLIC/T. 
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NO. E 757/0 pt.xin (c) 
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GM/MLG., GM(CON) /MLc.;'GM/MLG S  

All PHODs, All DRMS, Sr.DFOs, 

Dy. CME/ NRQs, DBWs, Al]. DAOS, WAO/WBQs, DBWs, 

All AENS, Sr. DEN/MLG., DEN/ DBRT 
Al]. Area Manager, All Sr. DME(D), OSD/RNY , 

All Nofl-DiVisioflalised Units, All SPOs 

The GS/NFREU, NFRWU, AISCTREA & NPROECEA/MLG. 

Sub:- 	Absorption in the Railways Of Ex-Casual Labour 

arne On the Live/Supplementary Live casual 

Labour Registers . 

A copy of Railway BOard's Letter NO. E(MD) 11/ 

99/0 1/9 dated 20. 9.200 1 ( RBE NO. 190/200 1) •On the 

above subject is forwarded for information and nece-

ssary action. Board's earlier letters 25.7.97, 11.1.99 

and 28.2.2001 as referred to in their present letter 

were circulated as under : 

1E (NG) 11/91/CL/71,dt.25.7.91 RECT 810E/227/144/P'.IX(C) 

dtcl. 28. 1. 91. 

2.E(NG) 1-95/PH-i/i dt. 10.1.90 RECT 995E/227/144.Pt.IX(C) 
dtd.18.2.94. 

3.E(NG)10-99/CL/19,dt.28.2.01 RECT 914 E/57 GP, dtd. 

copy of the Railway Boardas letter NO.E (NG) 

11/99/CL/19 dated 20.9.01 

Sub:- 	AbsorptIon in the Railways of Ex-Casual labour 
V 	 borne on the Live/Supplementary LiVe Casual 

Labour Registers. 	V 

in terms of para 6 Of this Ministry's letter. Of 
even number dated 28. 12.02 relaxatiOn of upper age limit 

contd. 9.2. 

1" 



-2- 

for absorption of ex-caBual labour hrn in Live 

casual Labour! supplementary Live Casual Labour 

Registers has boon added upto 40 years in the case of 

general candidates. 43 years in the case Of OBC candidates 

and 45 years in case of Sc/sT candidates provided 

that they have put in minimum 3 years service in cOit1-
fluOus spells as per intructiOfl contained in this 

mjnjsters letter No. •E(NG)/91/c/21 idtd.27.1.93. read - 
with their letter NO.E (NG) / 	dtd. 11. 1. 99 

The question of remcvaloff minimum three years 

service cQnditions ( continuous or broken) for the 

purpose of grant of age relaxation to ox-casual labours 
as mentioned above has been taken up 	in the PNM'NFIR 

vido agenda item No.41/2001. P.IRF has also taken up 

the question of announcing the upper age limit. The matter 

has been carefully considered by this ministry. It has 

been decided that in partial modification of the ins-
truction quoted above the ox-casual labour who had 

put in minimum 120 days casual service, whether conti-

nuous Or in broken spells and were initially engaged as 

casual labours within the prescribed age limits of 28 

years for general candidates and 33 years for SC/ST 

candidates would he 1given age relaxation upto the upper 
age limit of 40 years in case of general candidates and 
43 years in case of OBC candidates and 45 years in case 

of SC/ST candidates. Other provisions for their 
absorption in group •D' will remain unaltered. 

It has also been decided that the .ex-casul 

labour who were elligible in respect Of the above modi-
fication will he considered for absorption with pros-

pective effect. 

Please acknowledge receipt. 

scl/- 
Devika 

Executive Director 

I 
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Ib 
The Dy.CE/BR/LINE/MLG 
N.FRailWay. 
Through :— SSE/BR/RPAN 

Sub:. Prayer to observe vice vaancy 0  

Re 

sirL' 
I beg to say that I have come to know that exacasual 

alabour of your Department are to be posted vice vacancy 
of Khalasi in your department. I put forward my candidate 
for the post as I have worked as casual labour in your 
department as follows:- 	 - 

i From 	 TO 	 To t1 Da ys  

2l 
3 0 . 1  

4 0  '83 	1i 
o 

• I Since I have no job and hopefully waiting to get justice 
from the administration. I request your honour to consider 
rne 	a candidate for the post,ØA synathica1ly and give rn 
a clance to serve and to save my family from starvation 

Yours faithful1y . 

V 	
J(J) 

Cx-  cc1ua1 Labour 
undo r BRVRPAI 

Certified to be 
(•'\ 	. 	 I 	C' 	 C())}1. 

1- 

t'1PcItB. 

I- 

L1  J 
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/ 	The General Manager(P), 

	

/ 	N..Railwey., 

	

I.. 	MalIgofl 1  
f 	Guwahati -12. 

Sub:- Pray for 
Respected 3ir, 

With due res 	cd hucn)io 3 ubmIasion I beg most respectfully to lay before y L. the following few lines an your kind attention ;and COnsideration Please. 
That Sjr.I had been worked under BRI/"M as caue1 labour eire 1978 to 1984 end also Secured CrL,  scale of discharged due to non ava1ai1fty of work.,Wjthjn the period a few ca8ual lbot who worked witb tre alfeady been absorbed against perma ent post In the year 1982 and 1984. 
Lastly azi per your n/No /227/144 Pt XX(C) dt,1422oo3 PplicUtOn placed to your honour for open market. Reovuitcne Group 'Doatgo of which no 	 recojv as yet though be1on qa to candidate of schedule cast coirouiiity. 
As per list of cx cesuel lzbour under 	X/Epi 	t  CS l4 (Frteen)heads myself being s'nior most and worked total 

744 cThys which were more than others not betn conjred 
though submitted applj 1  Cation istjme., 

One copy to the a PP--al with brief particulars of works against the  period Submitted to Dy/C/EryLjfle 71W 
in 1991 enclosed or your disp085j please. 

LaStly Sir,in view of the above ,i fervantly equeat your goodself to kindly arrançe to absorb )a me ugaj 	pennt post - like othet casus]. labours and &ve a poor family from ateration. for which act of kindness remej evor grate full to you 

Yours faithully 
js 

C BIW/ifi'jj MANIML) 
Date 	. 	 do.. ftnohar Prsad 

93/!) Lo<o Colony 
'V NO2.P.0.Rngapara.f, 
Djt- SOnItii.ir, 

784505 Copy to Deputy  Ch4óf Engineer/ 
3ridg/Ljne/ Maligoon for Infoatjc 
and nocetsary consjdrotjor, plasr, 

Copy to CPO/1.jL(j 1F Rai1wy for 
and nece 	CQflSidertjon 	

jon 
labour who worked for 744 dy8 tine to time from .1978 to 1984. 

Enclo 

o. 
IV 

_Pate 

•I 

Yours faitjjfUy, 

( 3isjat tlandol) 
S/(), Sri Laxmnn liondal . , 

Certjfid U, be 
TC CCpy. 
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	 flebluildlng Of Br Wolkc 
 between NLP/}tpAN section. 

 
ç 20.9.62 	15,1.814. 	provision road decking 	

I 	 , works between izs/1Lp section., 16.Z~ ,814 

	

1 	 aa 	) 
A photostate copy of my casual labourservice book'j 	:::; attacij herewith in support of the abovc, 1 was discharged on cornp_ 

tion of works. But i Was screened by the Bridge div1jo in 1979 vine 
	I Ast. Bridge Eflgineer. 

a 	

a' 
ilope YOU will kindly grunt my humble prayer arl& save 

me from hardth.ip of unemployed at your earJit convenjez,ce. I 
aiii 	

a 	 a ready to work at any place Jhcre r fOU v7 ill kindly post Itie 
It 
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Thrcugh .. 

Sub;- rayr tr. Oborv,t vj 	VJoncy.  
Re fi — 

1r 

- 	I beg to  ray Uit I hav 	mn to know thit: tax- cdsual labour of your dpaL- t,it ur to be pouLd VICO Vicacy of Kh1eaf in your dqLt. I put forw3rd my cnd1d.ite or the poit s I hilv& Worked a c dep rt 	 ual lxur 	your rnent a3 fllow 	 th  

From 	 To 	 To ta 1 D - 
1 

	 •: 	r1 2, 	7 	 s' 	' 

(I  

 

61rio I have no job and hopefully Waltlryj to get jutjce from the iddnitratjoii. I rqut your hoour to n a Ct( for 	
pth1ca1iy -int cj.tve [no 	chance to 	arid to save tny 1dmj1y from atdrvation, 

A o (- 	 S  
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/C 	•r 
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''•  

''OUC 	f'1tiif11y, 

J)c-casu1 La1our 
 und r j T/1iL, 
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* 
C epUt Chief r:ntixJcrr, 

P1jJ11C. N .1 iJy 	 p 
hrOUgh 3 13131/LCI4. 

/ 

UePOCted rir, 
1 be6 to lay before you the 1o1loi1ft fnctf,  fox' fevour 

of kind coniderat.ion p1eae. 

Tit i1', 1 tppureU iii Uccr:c1iX 	tt in 1 979 frcrn 
BM/RPAWC Unit. The ncLu.1 period for which 1 was cnLsed in diffcreflts 
p1cc are noted below :- 

1'rQtfl 28/1/76 to 6/3/76 ixit.in 	ci 	briJe 	irder 	6/3/76 

From 11/76 to //76 Ii LP-M I-X, 	F. ectiori. 

Further in 192 to 	83 i wcd under B!U/rP]/LG/Jeptt./ 
NI3Q the period of which arc 	Liven b?ioJ 	:- 

Frofli 29/1/u2 to 1//63 	1lehU11diLb o 	1 ". 	Lo. 	Wolk  
nt. 	U( )I,! 	•1) ti • 	Ift' M-NLi 	re cti ox' 

lor the fct 	trted rcve 1 £hail be gretl ul to you 
ii' you kindly rect my rer)ICritY poitiofl xid srrnne 	 . Lily oot1Li- 	giflt 

any Clnc-1V catebor:) for 	ui(t 	of 'i iiJe, i hi11 ovcr 
to you. 

yours iaitiU'uliy, 

ft 
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r 	 . 	. 

/ 	 The Dy.CE/13t/LINE/MLG 
N o Fq Rci1Wdy. 

Through :- SE/I3R/RP1N 	 1J 

Sub:- Prayer to observe vice vaadncy, 

* 	 1 

I 
" 	

beg 	ay that I have come to know that excasua1 
:i.:1abour of your Department are to be posted vice vacancy •.L 

of Khulsi in your department. I put forward my candidate 
:fOr the post as I have worked As casual labour in your 

• 	. 	 as follows:- 	 - 

From 	 TO 	 Tot1 fl33 

• 	,lDZ2.''77  

7. 	••• 	 3• 78' 	 27 	/1 

4  

50 
 

• 	 S 	 incc I have no Job nc hopefully waiting to get Justice 
• . 	irom the adininistrtion. I request your honour to consider 

• 	mo 	3 candidate for the pos t,p sympothically and give it 
t chance to servo and to save rn' finIly from stUrvation 

Yours faithfully0  
• 	 . : 

(. 	 Ex-casual Labour 
jtl 	 under DRI/RPAN 

q 
ill 

• 	r..' 	'1 	 . 	Certified to 
true COpy 
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• 	• Liet of 0arjuil Tbour uflclor 13flI/TI1 1 AN 	ehowing f.1ieir 
' 

totu). 
'flUrnbOv 	o f- 	d uy I 	a 	wo r kw1 ir 	c, pu fl 	

).1 	e t 	11  a o 
iul1 	110 	who h it d 	iitu litni tti 	huir 

aI)PH 1iiiOfl rOr 	'gi oI;L't loofl 	3)rcpar€d au 	pi.r 	s eflioL'ity, 

• 	l" 
--i- - 

Nu,ri 	(' 	Caiuul ç 
- 	, 

Father' - i N0, To tul '1o;til No Qiafld 
No Laboura Name 	. of days days u 

• worlcd 	i fl worked in 
opefl 	lifl a POH 	BUTT Spi, 

beh 	91.ngh 	 Taru C hand 	 618 309 • 	927 
..: 	2. 1I(j( 	(, 	p( , ro D. C, 	Po ro 24(1 194 '142 

t 11 	mi UV FT. I, 	YUIaV 214 x 214 
Utvci. 	I3 aruyan 	Ho rO 1. 1. 	Po ro 195 594 

ae1h on 	ChcLcrubo rl;y or 'ii 	flhikrtbo- 1(17 610 797 

P 1' 11 ri 1 p 	1) h u i' P • C , 	Dli a r i (37 1 7 97 
...7. fliptil 	flUti U. 1(36 x 1(36 

i T 	ii 	rfl  a r 	n H a 1.  an d a). 101 03 
'P11 	Buhahj i' 	'Phap u . 	P. Thap a 164 	• . 	71 	2.., 

1 	. TtLfl1'th 	X41i t4 al 1. ta 9 366 
I 	I, 111bu1 	(Iho qh fl,T, 	flho eh 146 X 166 
1 2/ 1Tava1 	'1 aflda1 P. 	Maflda1 144 x 144 
1 	3. Pttfl-,lttkl uhore 	11 nh F. 	R . 	931-11gli 134 252 

; 	14. ifljit 	Sfllgh 	. am 	La). 13 2  61p.: :':'74 
Biwaflath L, 	Manai i6 616 744 

16. tiu tam 	1arkr , B. 	Sttrlcar 124 51 742 •: 

i 7, D1 ram 	BueI1matary U, R. 13 , t uit tra C ary mG 461 567 
_-11). R. fl. 	Khafl 4 261, • 3 

19. lI:Traial 	Ohavrhafl U. P. 	CliowhEtfl 74 	S 433. 5O7 
V•vlp a 	Tuwttri. , U. 	Tuwari. 35 S 	• 	374 

1. Md 	Tah ab Alt 1 d. 	K. 	All 37 503 . 	• 	340 

Corti Ned that th 	above itatemofl t 	in p ivap arqd f4 fld. oornp),.i ol . 

with the a asu .il laboi.r r.g.8 tor and the (L13OVQ ata'.f had oQ bnjl tted their 

applioatio,fla for rogietrat:iofl. 

LI 
Cc: T 

BRI/RPAN. 

cit. 3. 1.n6. 

• 	p 
H 	. 

I 



F. 
In the Central Administrative Tribunal 

Calcutta B.nch , 	 I 
QA. 160 of 1990 

Present :- Hori'bje Mr. D.V.R.SAGS Dattatreyulu, Judicial Meñiber 
Hon'ble Mr. B.P.Singh, Admiriistratjve Member 

Md, Nurul HOd5 & 31 Others 
—Vs 

Union of Indi5, represrnted by the 
General Miager, N.F,Railway, 
Maligaon, Guwahati 	11. 

2. 	Deputy Chief Engineer, Bridge ( Line ) 
N,F,Railway , Maligaon,Gauhati 	11 

3, 	Bridge Inspector, N.F.Railway, Siliguti, 
Junction, District Darjeeling 

- Respondents. 
Fore Applicant :- Mr. B.Chatterjee, AdVOCate 
For the Respondents 	Ms. U.Sany5l, Advocate 

Heard On 2,9.2000 	 D,3te of order 2.8.2000 

Qatreyu1Jy 

In this application the point 0 for consideration, 
is that 32 applicants pray for direction upon the respondents to 
absorb them in the Railway in the post of Khalasi 

2. 	We have heard Ld. AdvOCatdS for the applicants as 
well as for the respondents. It is seen from the reply that the 
applicants were all casual labourers working under Bridge 
Inspector excepting last four applicants ( Sl.No. 29, 30, 31 
and 32). It is stated by the respondents that screening was done 
According to the Ld. Advocate appearing for the respondents, 
though screening is admitted; it is not proper. As  we could 
see from sub—para 3 of paragraph 5 of the reply at page 2 
that the scceening was conducted by a properly constituted 

Contd,,,2, 



- 2 

screening committee. Therefore, there need not be any doubt 
the screening of the present applicant excepting sl.29, 
30, 31 and 32 and they are tound eligible. Theretore. 
respondents are directed to absorb the present applicants 
as Khalasi, it not they are already absorbed, in the rext 

vacancies that will arise at Vu earliest. 	ccordingly, 
the OA is disposed of with the above direction 

( B1p,Singh  ) 	 D.V.R.S.G.DattatreyUlU 

M emb er . 	 (' j ud i ci a 1 M ernb Cr ) 
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t'1açoi, (uwaflau - LJ.. 

NOTSJ 

of the Hon'ble Court an 	plstval or General Manager 
tt'1M1in;nn thn following pf?rsorlS/pCtitioflerS who ae lix- Casial Labours in 
thc 	urqai ~ isabuli td submit the 
parUculars, as mentioned In Ani 	uç: - ! 4  to i)'.C[/lldcIe-LlflC/f'1LG ducctiy 

within c:ic month (i..within 28-01 -2005) 1mm the de of issue of this Notice 
for turther necssary action. . 

s per Casual NAME OF candhJis FATHERS NAME 

! t..abour Register as per Csu 	L;i; s per Casual Labour 
Register 

MW I1utt! H. 
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 M. Mainuddin 

7. . 	 414 SrI rJanh ki .6,'(.(.) Ghutsi Roy ,  

S05'- 	
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461 I 	I It, .1 	lI 	Y' 	'v fluppain YadaV 
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.1 	 II 

10 	:..v 	6il 	 Sri ( h;J!,o Ii uySC) 	Skhl Ioy 	 •S 

11 	 600 	 1c Ltiit 	 1 arak 

12 	 410 	 Sri l3,cIur Pd Siugh 	Shiv Naraydn Sin'jh 

13 , 	 394 	Sri Deh rhjsavn 	Lal flohon Singh 	 '4 
• 14 : 	490 	, 	 Sri Ketiar Ps;J. Singl 	Ghanee Siiigh 	. 	 . 
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